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JUDGEMENT (ORAL)

(By Hon'ble Mr. Justice V.S. Malimath, Chairman)

Though belatedly the judgement has since been complied

with and the final order has been made a copy of

which has been produced before us during the course

of the arguments. In the circumstances, we do not

find it expedient to proceed with the contempt procee

dings. These proceedings are accordingly dropped.
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